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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .  

ERNAKULAM BENCH 

aTaRT urq 
ORDER  SHEET 

aff4i~ff qo 200 

ORIGINAL APPLICATION  No. 	6  of 2024.-  

/67 
Crf0"_? CWC kb a4l'~ 

1, 604 cy,~, q9. Applicant(s) 	 Respondent(s) 
C. 

WMEff (WOKE0 

'0tr
C TiffiT  

Advocate for 	 Advocate for 

Applicant(s)  MY 	 Respondent(s) 

7P.Tlt ik ftaM 4tWM 4i GTft 

N 6 of the-  ot's Registry Orders of the Tribunal 

M FTfi~o 	ik aft 23.4..04., 	Mr.. 	CSG Nair ~ 

Ve of Presentation 

~ %-4ftm 
M.A.294/04:for  joi nt application i s .  allowed. 

Date of Registration Mr .. -C.B,Sreekumar, ACGSC takes notice for t he 

respondents. Heard *  Application. 	is.admitted.. 

Subject,: Respondents may file.re ~ ly'statement within 

four weeks with copy to the applicant who may. 

e~ Date of Posting 	PUIV file rejoinder, if , any, within two weeks there- 

after. 	List before RC' for completi.on of 

77*01  
pleadings 	o n I 

HPD(AM) 	 AVIH VC) 
28.4 o*04 

ry 

~0 4 	RC. 

None for either :  si'de. 

No repl filed yet. Call 

on 05,08,2004. 

18,06.2004 

01?1? 	16 	4 .0 
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OA 316/04 

ftt t ftam 	 it ~,Vrbi 
Notes of the Rebistry 	 Orders Pf the.Tribunal 

RC 

.None for either side. -  
\ 	, ' 

	' \ 

	

' ' 
\ 

N 

Repi~ is 6~ rdcord , arid a.- 

-to' copy hasbeen giv.en 

other side on 16,07,20.04 No 

rejoinder filed yot. , Rejoind( 

if'any, filed by 24.08.2004.  

be taken on record and.there-

after'list before SB for-

final hearing* 

05'08.2004 

OW. 

RC' 

None for either ~side. 

Reply is on record. 
Additional reply, for which 
pennission was granted 
from the Hon'ble Bench on 
.02.03.2005 has not -been 
filed yet. Rejoinder,, to the 
reply already on record,, U 
any., filed by M05.2005 be, 
taken on record - and 
thereafter list before 
Hon!ble SB  for 	final 
hea 	 q 

19.. 04.2005 

2'7. 1 0'0 5. 	 AVH 

(6) A4r,.CSG Nair. 
Mr.TPM Ibrahim Kh.an,SCGSC 

At the request of-the --counsdl for the 
apolicant adjournad., Post after a month. 

By order 

asp 

2.3.05 	 C_ 
(14) Mr CSG Nair\, 	w 

Mk.TPM Ibrahim Khan,,SCGSC ('reb.) 

Counsel for the respondents seeks and is. 
granted three.weeks time f~r filing additiNDnal 

reply statement. Rejoinder thereto shall be, - :~,  

filed within-.two weeks \ t~~erea' fter.',, List before 

	

. 	1, 	1 	. 
RC for completion-'of pleadings on 

.1 

AVH (VC) 

t,v  a sp 

17.10.2005 	 KVS(JK 	C-1i 
(19) 

N&. C.S.G.Nair 
N&.T.P.M.Ibrahim Khan, SCGSC 

Heard. Common order onounced imn open 
Court: 

K  

KV (Jl~n  

17.10-2005 
vs 
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